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'ACT No. XIV. OF 1851.

i Passed by the II on’ble the Presidéni of the Council of India
: B in Council on the 21st November 1851, with the assent
of the Mo t;__';_,]y‘Qb(lg,the Governor General of India.

: An Act for cons'olzdatmg t e laws for collecting a Revenue of Eicise on
" nd', Intowtcatzng Drugs in the Settlement. of

' Smyapore and Malacca

Spirituous quuo"
Prince of Wal'

etterqii‘biisi(;ﬁ for the. collection
ypinm, (;handoo, Toddy and Bang, Arrack
and Spirits, and the gianting of Excise Licences for the sale of the said
Articles by retail within the Settlement of Prince of Wales Island, Sin-
gapore and Malacca, It is enacted as follows:

of : a Revenueo. !

I. Regulations IL, IV., and V. of 1830, passed by the Governor
of Prince of Wales’ Island, Singapore and Malacca in Council, Regula-
tion IV. of 1831 and Act No. V. of 1839, passed by the President of the

- Council of India in Council, and Regulation X. of 1833, passed by the.
. ’ . " Governor General of India in Council, are repealed.

;- II. The exclusive right of making Chandoo or other preparation
_; ' of Opium for smoking, and of retailing Chandoo, or Opium in smaller
y quantities than one chest; and the exclusive right of retailing Spil‘ituaus

A ‘ Liquors




ACT No. XIV. OF-1851.

quuols and Arrack in less quantities than Onme Hundred and Sixty
Gallons, and of making and distilling Arrack and Spirituous Liquors;
and the exclusive right of selling Toddy and Bang within the Settle-
ment of Prince of Wales” Island, Singapore and Malacca, shall be vest-
" ed, from time to time, in such persons as the Governor, or other Chief
Civil Authority of the said Settlement, or such public Officer by him
theleto authorized, may license for that purpose, on such conditions as
May bhe determined, either by public or private sale of such exclusive
Xights,

111, 'A.ﬁy person in whom the exclusive right of making Chandoo
Or other preparation of Opium for. smoking, and of retailing Opium in -
'Smaller quantities than one chest shall be vested, shall be called the
Op’bum Farmer of Prince of Wales’ Island, or of Singapore, or of Ma-
laCCa as the case may be;” and the person in whom the exclusive right
-of retailing Spirituous Liquors and Arrack in less quantities than One
Hundred and Sixty Gallons, and of making and distilling Arrack and
Splmtuous Liquors shall be vested shall be called the < Spirit Farmer
‘ -of Prince of Wales’ Island, or of Singapore, or.of Malacca, as the case
- May be;” and the person in whom the exclus1ve right of selllng Toddy
and Bang shall be vested, shall be called the ¢ Toddy Farmer of Prinee
Of Wales’ Island, or of Singapore, or of Malacca, as the case may be.”

IV. The number of Houses or Shops to be severally registered
‘Under this Act for the retailing, or smoking of Chandoo or prepared
Opium, and for retailing Spirituous Liquors and Arrack, and for the re- -
tail of Toddy or Bang, within the said Settlement and places, shall be
determined, from time to time, by the Governor or other Chief Civil
A‘lthori_ty of the said Settlement, or by such public Officer or Officers
as he may authorize for that purpose ; and the said Houses or Shops shall, .
as Tegards their situation and hours for opening and closing, be subject
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ACT No. XIV. OF 1851.

to such Rules and penalties as the said Governor or other Chief Civil
Authority shall, from time to time, make in that behalf.

V. The Superintendent of Police at each of the Stations of Prince
of Wales’ Island, Singapore, and Malacca, shall grant to the keeper of
every such House or Shop a Licence, which shall contain the name of
the keeper or keepers, and the situation of the House or Shop, and shall
be registered in the Police Office of the Station in which the same shall
be granted ; for which grant and registration the following Fees shall

_‘ be paid, that is to say, for an Opium House, Three Dollars; for a Tavern,
" Five Dollars; for an Eating House or Spirit Shop, Three Dollars; for

a Toddy Shop, Two Dollars: and every such Licence may be recalled

“and cancelled by the Superintendent of Police with the sanction of the

Chief Local Authority as occasion shall appear to him to require: and
every person who shall open or keep such House or Shop, without hav-
ing first obtained and registered such Licence, shall forfeit a penalty not

‘exceeding Fifty Dollars.

VI. Every Farmer under this Act, and every keeper of any
House or Shop registered under this ‘Act, who shall sell or exchange

. Opium, prepared or unprepared, Spirituous Liquor or Arrack, Toddy

or Bang, otherwise than for the Coin usually current within the

~said Settlement, shall forfeit a penalty not exceeding Twenty-five

Dollars.

VII. Every person within the said Settlement,lwho shall deliver
to any servant or labourer any Opium prepared or unprepared, Spiritu-

ous Liquor or Arrack, Toddy or Bang, in consideration of wages or hire

due to such servant or labourer, or on any account whatsoever, shall for-
feit a penalty not exceeding Fifty Dollars.

VIIL. Every
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' VIII. Every keeper of any House or Shop registered under this
Act, who shall allow any person to gamble therein, or in whose House
any person shall be found gambhng, shall f01fe1t a pena.lty not exceed-
ing Twenty-five Dollars.

IX. Every keeper of any House or Shop registered under this
Act, who shall knowingly allow any person to be therein, with any kind
of Arms or ‘offensive Weapon upon his person, shall forfeit a penalty not
exceeding Fifty Dollars. ' '

X. Every person, other than the Opium Farmer of the Statlon,,
who shall make Chandoo or any other preparation of Oplum for smok-
ing within the said Settlement, or who shall import thereto any Chandoo
or Opium prepared elsewhere for smoking, or who shall sell or offer for
sale or purchase, or who shall knowingly have or receive into his or her
possession any'suc_h Chandoo or other preparation of Opium for smoking,
shall forfeit, for the first offence, a penalty not exceeding One Hundred
Dollars; for the second offence, shall forfeit a penalty not exceed-
ing Two Hundred Dollars; and for every subsequent offence, forfeit

a. penalty not exceeding Four Hundred Dollars: and” all such

contraband - Chandoo or other preparation of Opium, ‘and the re-
"ceptacles in. which the same is contained, and all vessels. and
utensils, which have been, or are plainly intended to be used in
makmg Chandoo or any other preparation of Oplum, shall be seized and
forfeited.

XI. Every person, other than the Opium Farmer, who shall sell or
offer for sale, and also every person who shall buy from any person other
than the Opium Farmer any quantity of raw Opium less than one chest,
save for exportation, shall forfeit, for the first offence, a penalty not ex-
ceeding One Hundred Dollars ; for the second, offence, forfeit a penalty
not exceeding Two Hundred Dollaxs; and for every subsequent offence,

forfeit
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ACT No. XTIV, OF 1851.

forfeit a penalty not exceeding Four Hundred Dollars : and all such raw
Opium shall be seized and forfeited.

XII. The foregoing provisions of this Act shall not apply to the
sale of Opium for Medicinal purposes by recognized Medical Practi-
tioners, Chemists and Druggists.

XIIT. Every person who shall import into the said Settlement any
raw Opium in less quantity than one chest, or have in his possession,
custody or control, any raw Opium in less quantity than one chest, un-
less for the purpose of being exported, shall forfeit a penalty not exceed-
ing Four Hundred Dollars : and all such raw Opium so imported or found
shall be seized and ___fbrfeited. '

XIV. Everyf;;léerson.‘ arriving. in any vessel at any of the Ports or
Harbours of the s.aiﬂ. Settlement, who may have on board any Chandoo,
or othen.prezparat'i:d._fif1'0f Opium, or any raw Opium, in less quantity than
one chest; shall, ‘within twenty-four. hours after:such vessel shall have
come to anchor, giiké notice thereof to the Opium Farmer, and' shall ap-
ply to the Registrar of Imports and Exports, or his Deputy, for'a permit
to land or deposit the said Opium, Chandoo, or other preparation of O pi-
um in his Office, and on obtaining such permit shall forthwith land, and
so deposit the same, where it shall remain till re-exported, unless the
same shall be sold to the Opium Farmer. Any" person having on board
such Opium, Chandoo, or other preparation of Opium, as above deserib-
ed, and failing to give notice, or otherwise not complying with the pro-
visions of this Section, shall forfeit a penalty not exceeding Two Hun-
dred Dollars, and the Opium, Chandoo or other preparation of Opium
shall be seized and forfeited.

XV. Every person, other than the Opium Farmer, who shall ex-
port any Opium by land, from the said Settlement, shall forfeit a penélty
: B

not
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nat exceeding Four Hundred Dollars: and the Opium and vessels and
conveyances in which it is contained, shall be seized and forfeited.

XVI. Every person, who shall be desirous of exporting by Sea, or
of selling for exportation by Sea, raw Opium, in any quantity less than
one chest, shall deposit a chest containing the customary quantity in the
Office of the Registrar of Imports and Exports ; and wlhenever such per-
son. shall apply for any portion of such Opium to be delivered to him ot
to any purchaser thereof for exportatioh he shall deliver tothe Regis-
trar of Imports and Exports, or his Deputy, a ertten Bill of Entry in
duphcate, expressing the. qﬁantlty of Opium that is to be expmted
and the name of the person who is about to export the same, and of the
vessel, and of the master, and of the place to which the same is to be ex+
ported, and having also, in-case the Opium mentioned therein is to be
sold. for exportation, the name .of the purchaser written on the back
thereof ; and the said Registrar, or his Deputy, shall thereupon cause the
quantity of Opium specified in the Bill of Entry to be taken out of such
chest and delivered to the person who is to export the same, and shali
de]ivei' to such person one. of the copies of such Bill of Entry, signed by
the said Registrar or his Deputy; and having the ‘hour upon which the
same. shall be so delivered marked thereon; and the Bill of Entry so
signed shall be-the Exporter’s' Permit to: export the said Opium; and
such chest shall remain in the custody of the said Registrar or his De=
puty, until all the Opium contained therein shall have been expOrted- or
sold, when the chest shall be destroyed : and every person, who shall
commit a breach of any of the provisions contained in this Section, shall

forfeit a penalty not exceeding One Hundred Dollars.

XVII. Every person who shall receive any such Permit as afore-
said, for the exportation by Sea of any quantity of Opium less than one
chest, and who shall not, upon receiving the same, forthwith cause such

Opium
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ACT No. XIV. OF 185l.

Opium to be conveyed to and: placed on board of the vessel mentioned
in such Permit, shall forfeit a penalty not exceeding Fifty Dollars, and
the Opium, and the vessels and conveyances in which it is contained,
shall be seized -and forfeited.

- XVILI. Every person, not thereunto authorized under this Act,
who shall make Chandoo or other preparation of Opium for smoking on
board of any vessel anchored or being within the limits of the jurisdiction
of the Court of Judicature of the said Settlement, or in whose possession
any such Chandoo or prepared Opium shall be found on board of such
vessel, shall forfeit a penalty not exceeding One Hundred Dollars, and
all such Chandoo or prepared Opium so made or found, shall be seized
and forfeited. ‘ -

XIX. Every person, who shall sell orbuy or have in his possession
save for the purpose.of.exportation under Seetion  XVI. of this Aect, on
board any vessel anchored, or:being within the limits of the jurisdiction
aforesaid, any raw Opiﬂm in a léss quantity than -one chest, shall Forfeit

“a penalty not exceeding One Hundred Dollars : and all such raw Opium

so sold or bought, shall be seized and forfeited. -

.. .XX. Any Justice of the Peace within the said Settlement, ipon
the information upon oath of any person, that he has good ‘cause to be=
lieve that there is on board of any vessel anchored, or being within.the
limits of the jurisdiction aforesaid, any contraband Opium or Chandoo
or raw Opium, may issue his Warrant, in the form of Schedule (A)to
this Act annexed, or tothe like effect, authorizing the Opium Farmer, or
any Revenue Officer duly appointed under this Act, or any Peace Officer
to go on board of such vessel, and to make search for, and to seize such
Opium or Chandoo, and to bring the offender or offenders in whose pos-
session, custody or control the said Contraband Opium or Chandoo or

raw
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faw Q piam shall be found before a Justice of the Peace, to be dealt with

' aec(_)l'ding to this Act.-

XXI. Every person, other than the Opium Farmer or keeper of-a
registered Opium Shop, who shall sell Tye-Chandoo or Opium-Dross
Mixeqd with Opium, shall, for the first offence, forfeit a penalty not ex-
©¢eding One Hundred Dollars; for the second offence, shall forfeit a
Penalty not exceeding Two Hundred Dollars ; and for every subsequent
Oﬂence-,.. shall forfeit a penalty not exceeding Four. Hundred Dollars.

" XXTI. Every keeper of a Registered Opium Shop who shall sell,
Or have in his possession, any Opium: or Chandoo other-than such as
Shayy have been bought from the Opium Farmer, shall, for every such
oﬂ.ence, forfeit a peﬁalty not exceeding One Hundred Dollars.

- XXIII. Every person, other than the Spirit Farmer of the Station,
who shall ‘import into the said Settlements any Spirituous Liquor or
Al‘rack,‘ shall, before landing such Spirituous Liquor or Arrack, or any

b art thereof, deliver to the Spirit Farmer, a Bill in which shall be speci-
fieq the name of the vessel, the quantity and kind of the Liquor, and the
Dlace where the same is intended to be stored ; and, if such Liquor is in-
tellded to be used or consamed in the House of the Importer, he shall,
AL the Sam‘e‘time, pay or secure.to the Spirit Farmer, the snm of Fifty

~©Nts for every gallon of such Liquor, or if in bottles, the sum of Fifty
~€Nts for every four quart bottles, and a proportionate rate for any quan-

City, less than one gallon, or less than four quart bottles so to be landed;

:;hd the Spirit Farmer shall thereupon in either case, if the appl‘ication
. ll.ha'de between-the hours of six in the morning and six in the evening,

Iver to such person a written Permit to land the same; and every

:i ?;‘lslon who shall 13,11(} any such Liquor Without. having first delivered
| Bill, and paid or tendered such suir when payable, and also every

Spirit
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Spirit Farmer, who shall refuse to give such Permit without good canse
shown, shall, for every such offence, forfeit a penalty not exceeding One -
Hundred Dollars, and all such Liquor, landed contrary to the provisions
of this Section, and the vessels and conveyances in which the same is
contained, shall be seized and forfeited. ‘ ‘

XXIV. Every person, other than the Spirit. Farmer, or a person
duly licensed as hereinafter mentioned, who shall sell within the Settle-
ment of Prince of Wales’ Island, Singapore and Malacca, otherwise than
for exportation, any Spirituous Liquor or Arrack in a less quantity than

"One Hiindred any Sixty Imperial Gallons, or, if sold in bottles, in a Tess

quantity than fifty dozens of quart. ‘bottles, without first. tendering and
‘paying to the Spirit Farmer a sum of Fifty Cents for every Gallon, or for
every four quart bottles of such Spirituous Liguor:or ‘Arrack, and a pro-
portionate rate for any ' quantity less than one " Gallon, or less than four
quart bottles,.shall forfeit a penalty not exceeding' One Hundred Dollars
and all such Spirituous Liquor or Arrabk, and the Vessels in which the

LY

"XXV. Every person, other than the Spirit Farmer, who shall re-
inove or cause to be removed any Spirituous Liquor or Arrack from one
House, Shep, Godown or other Building to another, or from the posses-
sion of one person to that of another, without having first obtained from
the Spirit Farmer a written Permit, hereinafter described, to remove the
same, shall forfeit a ‘penalty not exceeding Fifty Dollars: and all such
Spirituous Liquor or Arrack so removed, and the Vessels in which the
same is contained, shall be seized and forfeited.

"~ XXVI. The Spirit Farmer shall, on the application of any person;
(if made between the hours of six in the morning and six in the evening,)
grant 'a written Permit for the removal of any Spirituous Liquor or
) C Arrack
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Arrack (provided the same be not sold contrary to the provisiens of this
Act,) which Permit shall describe the quantity and kind of Liquor re-
quired to.-be removed, and the name of the person about to remove the
same, and the places from and to which the same is to be removed; and.
the time during which such Permit is in force: and every Spirit Farmer
who shall, without good cause shown, refuse to grant such Permit, shall
forfeit:a penalty not exceeding One Huridred Dollars. - |

XXVIIL, . The Spirit Farmer may enter the ‘Warchouse, Godowas
or Premises of any person wherein are kept any Spirituous Liqguors or
Arrack not containéd in bottles, and take an account of the guantity of
such Liquors, and notice any leakage of the same, and gauge, and ‘other-

wise examine the same; at any time between the hoursof eight inthe -

morning and five in the:»e‘-v’ening, upon - obtaining a Warrant so to-do,
under the hand of any Justice of the Peace, which Warrant such Justice
is authorized to grant whenever he shall see cause so to do.

XXVIII. The keepers of all Taverns duly registered under this
Act may sell to the inmates, customers, or frequenters thereof, Spirituous
Liquors, so that the same be drunk within such Taverns; and every
keeper of any such registered Tavern who shall sell any Spirituous
Liquor otherwise than is herein provided, shall forfeit-a-penalty not exs
ceeding Fifty Dollars, - '

XXIX, Every keeper of any Eating House or Spirit Shop regis-
tered under this Act, who shall serve, supply or sell to the customers; |
inmates, or frequenters thereof, any Spirituous Liquor or Arrack,'-other.,
than such as shall have been bought by him from the Spirit Farmer,
shall, for every such offence, forfeit a penalty not exceeding Fifty Dollars.

XXX. Every Spirit Farmer, and also every keeper of a registered
Eating House or Spirit Shop, who shall knowingly sell or deliver to any

European
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ACT No. XIV. OF 1851.

European.or Native Soldier any Spirituous Liquor or Arrack, without
having an authority in writing so to do from the Commanding Officer ‘of
such Soldier, shall, for every such offence, forfeit a penalty not exceed-
ing Fifty Dollars.

XXXI. Every Spirit Farmer, or other person, who shall sell ot
offer for sale any adulterated Spirits or Spirits distilled from Neepa, shall
forfeit for every such offence, a penalty not exceeding Four Hundred
Dollars. e e

XXXII. From the passing of this Aet, whoever, being a Manu=-
facturer of Sugar in the said Settlements, shall be desirous of having a
Distillei'y at his Sugar Manufactory, for making, or distilling, or frec-‘tify&-
ing, or compounding Spirits or Arrack, shall apply in writing to the
Superintendent of Police of the; Station or place within which such Sugar
Manufactory is situated, for-a Licence, .and in such  application shall be
inserted the name of the applicant; the situation of his Manufactory, and
the number and size of the Stills he is desirous of keeping; and the
Superintendent of Police shall grant such Licence, renewable every year
under his hand and sedl, to the applicant, on payment of a fee of Ten
Dollars, and such Licence shall be registered in the Police Office of su¢h
Station or place.

XXXIII. No licensed Distiller shall be at liberty to sell to any
person other than the Spirit Farmer, or to sell, send out of, or deliver
from his Distillery, for exportation, any Spirits or Arrack in a less quass
tity than One Hundred and Sixty Lmperial Gallons, or, if in bottles, in &
less quantity than fifty dozens of quart bottles ; and every licensed Dis-
tiller who shall sell, send out, or deliver from his Distillery, any Spiri»ts
or Arrack, (except as aforesaid,) shall, for every such offence, forfeit a

penalty
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penalty not exceeding One Hundred Dollars: and all such Spirituous
Liquors or Arrack, and the vessels in which the same are contained, shall
be seized and forfeited. ’

XXXTV. Every person, other than the Spirit Farmer or a licensed
Distiller, who shall make, or distil, or.rectify, or compound, any Spiri-ts
or Arrack, or shall’keep or have in his possession any Still or other Utensil
or:Apparatus, for distilling, or making, or. rectifying, or compounding,
~ Spirits or Arrack, shall, for every such offence, forfeit a penalty. not ex-
ceeding One Hundred Dollars: and all such Spirits or Arrack, and
‘every such Still or other Utensil or. Apparatus, shall be. seized and for-
feited, but nothing contained in- this or any other Section shall be con-
strued to extend to distillations for medical or scientific purposes.

XXXYV. Every person, other. than the Spirit Farmer, who shall
make. or distil Samsoo or Spirits distilled from Rice, in the said Settle-
ments, or who shall keep or have in his possesSionv any Still or other
Utensil or Apparatus for distilling or making Samsoo, shall forfeit a’
penalty not exceeding One Hundred. Dollars: and all such Samsoo, and
‘evéry such Still or -other Utensil or Apparatus, shall be seized and for-
feited. h

XXXVI. No person shall land Samsoo, or Spirits distilled from
Rice, in any part of the said Settlements, except for the purpose of
selling the same to the Spirit:Farmer; and every person who shall land
any Samsoo in any part of the said Settlements, except for the purpose.
6f seiling the same to the Spirit Farmer, and also every person, who shall
sell any Samsoo to any person other than the Spirit Farmer, shall forfeit

a penalty not exceeding One Hundred Dollars: and all such Samsoo and
~ the vesselsin which the same is contained, shall be seized and forfeited.

XXXVII. Al
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XXXVII. AllSpirituous  Liquor or Arrack imported, landed, re-
moved in, or exported from any part of the said Settlements on account

of Her Majesty’s Government, or the Government of the East India

Company, is exempt from the operation of this Act.

XXXVIIL. Every Owner, Renter, or Occupier of any land which
produces Toddy or Bang, and also every other person, other than the

Toddy Farmer and the keepers of the registered Toddy Shops, who

shiall sell any Teddy or Bang within the said Settlements to any person
other than to the Toddy Farmer, shall forfeit a penalty not exceeding

" One Hundred Dollars, and all such Toddy or Bang shall be seized and

forfeited ; but this enactment shall not be deemed to forbid Bakers
from using in their Bread Foddy, the produce of their own Estate or

.Plantation.

XXX1X. Every* :.-petsqr;j,., o't_hfe‘r3 than the Owners, Renters, or

Occupiers of lands which produée Toddy or Bang, who shall have

in his possession any Toddy or Bang, unless the same shall be duly
proved to have been bought from the Toddy Farmer, or from the
keeper of a registered Toddy Shop hereinafter mentioned, shall

forfeit a penalty not exceeding Fifty Dollars: and all such Toddy or -

Bang, .and the vessels in which the same is contained, shall be seized .

and forfeited.

" XL. Every keeper -of a registered Toddy Shop, who shall.séll to
‘any. person, or shall have in his possession any Toddy or Bang; unless
the same shall be duly proved to have been bought from the Toddy
Farmer, shall forfeit a penalty not exceeding Fifty Dollars: and all such
Toddy or Bang, and the vessels in which the same is contained, shall be

seized and forfeited. : | ‘ ;
_ D XLI. Every
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XLI. Every Toddy Farmer and keeper of a registered Toddy Shop
who shall knowingly séll or deliver any Toddy or Bang to any European
ol Native Soldier, without having an mﬁralq in writing fromi the Com-
manding Officer of such Soldier, shall forfeit a penalty not exceeding
Fifty Dollars. _

- XLIL P:_. Fees received for ﬂ.ommmﬁomsm Liceuces to keep Opium
Bhops under this Act, shall be paid to the Opium Farmer foi the time
being: and all Fees received for. registering . Hmmgomm to keep Spirit
Shops and Distilleries; under this Act, shall be paid to the Spirit Farvmey
for: the time béing ;- and all Fees received: for registering Licences teo
keep.Toddy Shops for. the sale of Toddy and.Bang undér:this Act,

shall be  paid to thé Toddy Farmer for thé time being; .and . all other -

Fines, Penalties or forfeitures whatsoever, received under this. Act,
shall, after the adjudication at the discretion of the Magistrate of a
portion' of such fines and penalties to the informer, be. paid into the
Municipal Fund, established under Act No. IX, of 1848, or that may be
estdblishéd by any future Act, of the_ station at which such Fines;
Penalties ov Forfeitures shall be imposed,: to be m%v:mm to the mm:mum_
mcamoMom of the said Act. : _

MEHH | PEN” uzmmn@,i the Peace within. the said Settlement may,
by his Warrant, in the form of Schedule B. to this Act annexed, or to

the like effect, directed to any Peace Officer or Officers within the said

Settlemient, of to any Revenue Officer or.Officers appointed in. manner
heveinafter mentionéd, empower him or them by day or by, night (but if

bétween :the hours of six o'clock at night and six in the following

morning, then such Warrant fo be addressed to and cxecuted by, or in
thie presehce of a Peace Officer) to entet and search any Dwelling-house,
Shop, or other Building, in any case in which there shall appear to such

EARE T T . Justice
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Justice of the Peace, upon the oath of any party, good and sufficient
canise to believe that in any such Dwelling-house, Shop, or other
Building is concealed or deposited any afticie subject to forfeiture under
this Acct, and to'seize and take possession of any such article found to be
concealed or deposited therein: and to arrest and take any person, or
persons, being in such Dwelling-house, Shop or Building, m whose
possession, custody or control any such article may be found, or Whom
the said Officer, or Officers may have good and sufficient reason, to
‘suspect had concealed or depositéd therein any such article, and any
Officer to whom such Warrant shall be directed may, in case of:resist;
ance, break open any door of such Dwelling-house, Shop or othei'
Buildirg, and remove by force ény' other obstruction to such entry,
search, seizure and removal as aforesaid. | :

XLIV, If any person shall be found committing any act in breach
of this ‘Aect; or if any: Pedee: or-Revenue. ‘Officer shall have probablg,
cause to believe that -any person has concealed upgn hlS person any
article subject to forfeituré under this Act, such” Peace or Revenue’
Officer may immediately arrest such. pefson - without a Warragt,‘_;aqd
shall thereupon immediately take such person before some neigh-
bouring Justice of the Peace, who shall determine if there be rea-
sonable grounds of suspicion, and such Justice may direct such person
to be immediately searched: and evéry person who shall ebstruct
any such Officer in making any such arrest as aforesaid, and also
every Officer who shall not immediately take any person so arlested:
before a Justice of the Peace, shall forfeit a penalty not _exceedmg Fiftyf

Dollars.

XLV. Every Peace or Revenue Officer who shall maliciously ‘arid-
without reasonable grounds arrest or detain any person on the plea that
such
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such person hath infringed any of the p10v1810ns of this Act, ‘shall forfeit

a peualty not exceedlng Flfty Dollars

- XLVI. No Revenue Officer shall be competent to act under the
provisions of this Act, unless he shall be'appointed specially so to do in
Wriﬁng by the Governor or other Chief Civil Authority of the Station
in which such Revenue Officer is required to act, which authority shall
be duly registered at the Police. Office of such Station, and shall be
Yiable to be annulled at the pleasure of the said- Govemor or other. Chlef
Clvﬂ Authouty. | | .

XLVIL Any Farmer named in this Act who shall either by him-
self or by the means of any other person, take from any person who
may have committed, or be suspected of having .committed a breach of
any ‘of thé provisions of this Act, any sum of moeney, or any goods or
‘chattels whatsoever, as a compromise, reward or payment for not Pproses=

"ciifing such person for such offence under this Aect, shall forfeit a Penalty

not exceeding Two Hundred Dollars, a moiety of which may, at the

~ discretion of the Magistrate, be adjudged to the informer.

XLVIII. All penalties under this Act may be imposed on convic-
tion of the offence by confession of the offender, or by the oath of one or
more Wltnesses before two Justices of the Peace, and in case of non-
payment of any Penalty imposed or forfeited under this Aect, the con-
victing Justices may issue their Warrant of Distress in the form of
‘Schedule C. to this Act annexed, or to the like effect, under their hands
and seals, directed to any Peace Officer or Officers to levy the amount
of such Penalty by seizure and sale of any Goods of the offender which
-nlay be found within the jurisdietion of such Justices; and if no such
‘property shall be found within such jurisdiction, then the aforesaid

Justices,
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Justices, by Warrant under their hands and seals, in the form of Sche-
dule D. to this Act annexed, or to the like effect, may commit the
offender to prison, with or without hard labour, for any period not
exceeding two calendar months, where a pecuniary penalty of Twenty-five
Dollars can be imposed, and in the same proportion for any greater
penalty which can be imposed. Provided always that in case it shall
appear to such Justices by the confession of the offender, or in any other
" manner, that he has no goods whereon to levy such distress, then and in
every such case it shall be lawful for such Justices, if they shall deem
it fit, instead of issuing such Warrant of Distress, by Warrant under
their hands and seals in the form of Schedule E. to this Act annexed, or
to the like effect, to commit the offender to prison, with or without
hard labor, for any period not exceeding two calendar months, where a
pecuniary penalty of Twenty-five Dollars can be impb_sed, and in the
same proportion for any greater penalty which can be imposed. Pro-
vided always. that in-no. case shall the:term of izx;prisonment exceed
EWO years. o o o0 Tl e L e '

" XLIX. All convictions under this Acct may be in the form of Sche-
dule F. to this Act annexed, or to the like effect, and no conviction
shall be quashed or set aside for want of form, or be removed by
Certiorari or otherwise into Her Majesty’s Superior Court of Record, and
no conviction shall be quashed or set aside except for error of law
apparent upon the face of such conviction, and no Warrant of Commit-
ment shall be held void by reason of any defect therein, provided it be
therein allegéd that the party has been convicted, and there be a valid
conviction as aforesaid to sustain the same.

T.. In all Sections of this Act in which the Stations of Prince of
Wales” Island, Singapore or Malacca, or any or either of them are
E inserted,
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inserted, all places:attached to, or dependent on the said Stations res-
pectively-shall be:taken to be included.

LI. This Act shall commence and take effect from and after the
Ist day of May;1852.

SCHEDULE A.
Form of . Search Warrant under . Section. XX.

. Pringé-of  Wiles.» L0 -the Opium Farmer or any Revenue Officer .duly appointed under

Island.. ~ the Act XLV, of 1851, or any Peace Officer..
Whereas it appears to me 4. B., one of Her Majesty’s Justices of the Peace for the.
said Settlement, by the information on. Oath of C. D. of ‘that he hath good

cause to believe and doth believe that there is on board the Vessel /nconstant anchored,
or being within the limits of the jurisdiction of this Setflement, Contraband Opium,
Chandoo or Opzum These are, therefore, in the name of our said Tiady the Queen; to
authorize and require you, with' necessary and proper Assistants, to go on bbard and.
enter in the day- time - into- the said- ‘Vessel;' and there- diligently-to search'for-the said-
Contraband ‘Oﬁzum, Chéndoo or raw Opmm, and if the same shall be: found upon: such’
search, that you bring the said: Contraband Opium, Chandoo or raw Opzum and-also the:
body or bodies of the offender or offenders, in whose possession, custody or control the

 said-.Contraband: Opjum; Chandoo or.raw Opium. shall be found, before me or some other

Justice. of .our. said  Lady the Queen, asgigned to keep the peace in this,Settlement to
be udxsppsed of and dealt with according tolaw. Given under my hand and seal, at P/‘znog
of Wales’ Island the 1st.day of June in the year 1852, ,
(Sd ) 4. B
* Justice of the Peace.
(The Words letters and figures in Ttalics, in this Schedule, to be filled up according

as the case may be, and the blank space therein, with' the description of the informant.)

SCHEDULE B,
Form of Search Warrant under Section X.LIII.
' Prince of - Weles To. the Peace Officer or Officers within thls Settlement, or to- ‘the
Island. . Revenue Officer or- Oﬂicers appointed accordmg to the prov1s10ns of

XLVI Sectlon of Act XIV. of 1851.
‘Whereas
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Wiiereas it appears- to me 4. B;; one of Her Majesty’s Justices -of the Peaee for the
said: Setflement, by the information on Oath: o C.> D. of - that he has good dause
to.beligve and doth believe that :Articles, subjectto. forfeiture under the provisions of Act
XIV. of- 1851 are concealed br-deposited in:the Dwelling House, Shop or other Building
of FL., I of - in-the said Seftlement.. These are,therefore, in-the name.of our said

" Lady the. Queen,: to authorize and require-you;: with necessary.and proper assistants, to

enter in-the.daytime into-the said Duwelling. House, Shop .or - other- Building of the said
E.;F and there diligently to seavch for-the.said articles; and.-alse -to.authorize and re- -

quine.youy,if a;Déace Officer; and.if not;in -fﬂxe.--presénce of a Peace Officer to enter in -the

night time (that is 4o sayy at any- time-between - the- hours of- 6 0'Clock -in -the -evening
and. 6-in, the following: morning) into the said : Divelling House, Shop or othér- Building
of the said B B, and there.diligently -to- search for-the said articles; and /if the same
shall: be found upon;such search; that you seize and:take pessession-of ‘the said articles

_ SQ:'fQuﬂ._ds_.?andfﬂlﬁﬂ-éffhe«"-b(lda}”:.on bodies of any person-or-persons being in-the- said Divelling.

House, Shop:or otherBuilding, in-whose possession- custody or control any-such: articles.
may.be found;or whom:you may.have. good:and -sufficient reason to- sus;'pecb'j had con-
cealed or deposited therein any such article, before me the ‘said 4. B. or some other of
the Justices of our said Lady the Queen assigned to ‘keep the peace in the Settlement

aforesaid, to be dlsposed of and dealt with according to law. Given under my hand and

’seal at Prince Qf Weles ‘Island the 1st day of June i in the year 1852.

(8d.) 4. B,
Justice of the Peace.
(The words, letters and ﬁgures in Ttalics; in this. Schedule, to be filled up according

" as the case may be, and the first blank space therein with the descrlptmn of the informant
- and the second blank space therein with the description of the party whose house, shop

SCHEDULE C.
Form of Distress:. Warrant.

Prince of Wales To the Peace; Officers; or to any Peace Officer of the -said Setzle-
Island... ment.. - o :
Whereas 4; B of - ' has been on the 1s¢ day of June 1852; duly

convicted before-us, C. D. and E. F., two. of Her Majesty’s Justices of the Peace for the

said
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said Settlement of the offence of - - - ~against “the form of the Act XIV. of

1851%in that casc made and provided, and was thereupon adjudged by us that he the-said-
A. B. had forfeited the sum of ~  Dollars’ for the offence aforesaid, and whereas the

said. 4. B. being required to pay the said sum hath not' paid the same, but therein has
made default. Theseare to command you to distrain the G'oods and Chattels 'of the. said:
4. B., which may be fouhd within this Settlement, to the amount of the said sum and
such further sum as may be sufficient to defray the charges of making such distress, and-
if within five 'days next after such-distress the ;said sum, together with the reasonable
charges for taking and keeping the said distress, shall not be paid, to sell the said Goods
and Chattels, and haying paid :out of the ‘money arising -by: such sale the said sum of
Dollars ‘to us to. be applied- according to the provisions of the said Act XIV. of
1851 and having. deducted the. Decessary charges - of taking, keeping and selling ‘the said
d,xs_tr,ess, to return the vo_verpl,q,s, if any, on -demand to: the-person whom you shall -find i in’
possession of the said Goods: and Chattels and if no. suc‘h- distress can be made that then
you. Certify the same unto us to the end that such further proceedmgs may be had there- -
on as to the, 1‘LW doth, appertam Given under our hands -and seals, this 2nd day of

June 1802
C D

E F.,
, c. , Justlces of the.Peace.
(The words, Ietters and ﬁrrures in Itahcs in th1s bchedule to be filled up accordmg _
as the case may be, and the first blank space therein with the description of the party
conwcted the second blank space therein with a Statement of the offence committed, and
the third and fourth blank spaces: therem thh the. amount Qf Dollars forfe1ted .

SCHEDULE D.
Form of-Commyitment.
Prince of Wales To the Peace Officers, or any Peace Officer and the Keepér of the
Island. Prison of the said Settlement.

- Whereas 4. B.of - - was, on the ls¢ day:of June .1852, duly con-
victed before us C. D. and K. F. two of the Justices of the Peace for the said Settlement
of the offenice of SRS . against the form of Act XIV. of 1851 in that case
made and provided, and whs thereupon-adjudged by us that he the said A. B. had

. forfeited
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forfeited the sum of -Dollars for the offence aforesaid, to be commuted in case of
non-payment of the said sum to imprisonment for with hard la?;o%?.' .
And whereas we have issued a Distress Warrant to levy the amount of the said sum
by seizure and sale of the Goods and Chattels of the said 4. B. within our Jurlsdlctmn
and no Goods and Chattels of the said 4. B. have been found within such jurisdiction, and
the said 4. B. had not yet paid the sald sum, but therein had made default. These are,
therefore, to command you, the seid Peace Officers or Peace Officer, to take the said
A. B. and him safely to convey to the prison of the said Seftlement, and there to deliver
him to the said Keeper thereof together with this precept. And we do hereby command
you, the said Keeper of the said Prison, to receive the sald 4. B. into the said Prison
there, to imprison him with hard labour for the space of * (Given under our
hands and seals at Prince of Wales Island, this 3rd day of June 1852. oD ‘
. "
. F,
Justices of the Peace.

(The words, letters and figures in Ttalics, in this Schedule, are to be filled in accord-
ing as the case may be, and the ﬁrst blank spage therein with the description of the party
commltted ‘the. second blank space therem Wlth a Statement of the oﬁ'ence, and the third
blank space therein with the nmount of Dollars f'orfeIted and the fou'f’h blank space
therein Wlth the period of imprisonment. )

' SCHEDULE E - SR

Form of Commitment when it appears that the offender has o ’;Gao_ds’ whereon to levy
a distress. . ' ce T :

Prince of Wales Lo the Peace Officers, or any Peace O‘ﬂicer and the Keeper of the

Island. Prison of the said Settlement. . :

Whereas 4. B. of ~ was on the lst day of June 1852, duly con-

victed before us C. D. and K. F. two of Her Majesty's Justices of the Peace for the said
” against the form of Act XIV. of

1851 in that case made and provided, and was thereupon adjudged by us that he the said

A. B. had forfeited the sum of Dollars for the offence.aforesaid, to be commuted in

case of non-payment of the said sum to imprisonment for with hard
~ labour, and whereas the said 4. B. hath not paid the said sum, but therein hath made

default, and it appears to us that the said 4. B. has no Goods or Chattels whereon to

F levy
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levy a distress. 'These are, therefore, to-command you, the sdid Peace Officers or Peace
Officer, to take the said 4. B. and him: safely to cenvey to the Prison of the said
Settlement, and there to deliver himi to the said Keeper thereof together with: this precept,
and we do hereby command you, the said Keeper of the said: Prison, to receive the said
A. B. into the said: Prison, there to imprison him with hard lobour for the space of
Given under our hands and seals; at Prince of Wales' Island, on the said ls¢ day

of June 1852.
C. D.,

E. F.,
, . Justices of the Peace.
(The words, letters and figures in Italies, in this Schedule, are to- be filled in accord-
ing as the case may be, and the ﬁrst»blankfspace therein with the description of the party
committed, the second blank space therein with a statement of the offence committed, the
third blank space therein with the amount of Dollars forfeited, and the fourth and ﬁfth'
blank sp%sces therein with the perlod of imprisonment. )

SCHEDULE F.
Form of ¢ Conviction.

© Be it remembered that, on the 1st aay of June in the year 1852, 4. B.'is found? L

Prmce o/: Wales’
Island, towit. - the gaid Settlement, of the offence of

against the form of the Act XIV. of 1851 in that case made and provided, and we do
li6reby cotiviet him of the offence aforesaid, and do adjudge that he the said 4. B. hath
forfeited the sum of Dollars for the offence aforesaid, to be commuted in case of non-
paytietit of the said suni to impl‘isoﬁ’rﬁent for ' with hard labour. Given
under our hands and seals, at Prmce of Wales' Island, the day and year first mentioned.
' - C. D,
Justices of the Peace.
(The words, letters and figures in Italics, in this Schedule, to be filled in according
as the cass may be, and the first blank space therein with a Statement of the offence,
the second blank space therein with the amount of Dollars forfeited, and the third blank
space therein with the period of imprisonment. )

Calcutta, 1851 :—Printed at the Bengal Military Orphan Press, by F. Carbery.
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